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Forcible Occupation of Lands, 
Housing etc. by the Security Forces 

in Mizoranl ' 

4641, DR R. ROTHUAMA : 'Will the 
Minister of DEFE~CE be pleased to :.t4te: 

(a) whether the previous Government 
during the past ten years of its rule bad 
allowed the Secw'ity Forces to forcibly 
occupy private lands, houses, gardens, 
public fields, even churches in a large 
number of villages in Mizoram and 
established even till now their pOSb over 
these areas in the hearts of the villages ; 

(b) if so) wheher the present Gov-
ernment propose to take steps to shift 
all these security posts outside the proper 
village and thereby restore those private 
lands, gardens etc. to the rightful O\vners 
and pay suitable compensation to them ; 
and 

(c) if not, whether the Government 
pl'Opose to look into all these matters 
and take steps as outlined above in order 
to create good feelings and relationship 
betll\'een the civilians and the security 
forces? 

THE MINISTER OF STATE L'i THE 
MINISTRY OF DEFENCE (PROF. 
SHER SINGH):(a)to(c) No, Sir. The security 
forces in Ivlizoram 'have not forcibly 
and illegally occupied any private land 
houses, churches, gardens and public 
fields. The security posts are established 
for the sole purpose of providing protection 
to the local population fom hostile de· 
predations and reprisals. In all cases 
where private land is occupied by the 
securit y forces, com.pcnsation for such 
occupation is paid to the owners 
thl'Ough the local revenue authorities and 
generally no harassment is caused on that 
account. Since . the presene of these 
security forces are required there for the 
protection of the local people, there j,,; no 
propa;al at present shift them fwm 
the present locations. 

Appointnlent of a Panel to study 
Conditions of Backward Classes 

46.12. SHRI .-\'-I.-\R ROY PR.\· 
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AFFAIRS be' pleased lO state: 
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